CENTRAL ELECTRICITY REGULATORY COMMISSION
NEW DELHI

Petition No. 74/MP/2013
Coram: Shri M.Deena Dayalan, Member
Date of Order: 9.4.2014

In the matter of

Corrigendum to Order dated 22.2.2014 in Petition No. 74/MP/2013

And
in the matter of

Petition under section 79 of the Electricity Act, 2003 read with Central Electricity
Regulatory Commission (Grant of Connectivity, long-term access and medium term
open access and inter-State transmission and related matters) Regulations, 2009 as
amended from time to time read with Central Electricity Regulatory Commission
(Unscheduled interchange charges and other related matters) Regulations, 2009
amended on 28.4.2010.

And In the matter of

Lanco Budhil Hydro Power Pvt. Ltd.
Plot No. 397, Phase-IIl, Udyog Vihar
Gurgaon-122 016, Haryana ....Petitioner

Vs
Northern Regional Power Committee
18-A,Qutab Institutional Area
Shaheed Jeet Singh Marg,
Katwaria Saria, New Delhi-110 016

Northern Regional Load Despatch Centre

18-A,Qutab Institutional Area

Shaheed Jeet Singh Marg,

Katwaria Saria, New Delhi-110 016 ..Respondents
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Corrigendum

This petition has been filed by the petitioner, Lanco Budhil Hydro Power Pvt. Ltd.
seeking direction to the Northern Regional Power Committee (NRPC) to revise the Ul
account for the project of the petitioner from 25.5.2012 to 29.8.2012, in accordance
with the Central Electricity Regulatory Commission (Grant of Connectivity, long-term
access and medium term open access and inter-State transmission and related
matters) Regulations, 2009 as amended from time to time and the Central Electricity
Regulatory Commission (Unscheduled interchange charges and other related matters)

Regulations, 2009 as amended on 28.4.2010.

2. Certain inadvertent error in the order dated 22.2.2014 is corrected in terms of
Regulation 103A of the Central Electricity Regulatory Commission (Conduct of

Business) (Amendment) Regulations, 2013 as under:

'In para 2 (b) and para 3, "NRLDC" shall be substituted as "NRPC".'

3. Other terms of the order remain unchanged.

Sd/-
(M. Deena Dayalan)
Member
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